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pftyment and appropriation of certain 
sums from and out of the Consolidated 
Fund of India for the service of the 
financial year 1956-57 for the purposes 
of Railways.”

Mr. Speaker; The question is :
‘That leave be granted to intro

duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the service of 
the financial year 1956-57 for the 
purposes of Railways.”

The motion was adopted.
Shri L. B. Shastri: I introduce the

B i r .

DEMANDS ♦♦ FOR
SUPPLEMENTARY GRANTS— 

RAILWAYS FOR 1955-56 
DEMANDS** FOR EXCESS GRANTS 
—RAILWAYS FOR 1950-51, 1951-52 

AND 1952-53.
Mr. S p ^ e r: The House will now

take up discussion and voting on De
mands for supplementary Grants oil 
Railways and Demands for Excess 
Grants (Railways) for 1950-51, 1951-52 
and 1952-53. As Members are already 
aware, two hours have been allotted 
for the discussion and voting on all 
these Demands for Grants.

Shri T. B. Vittal Rao (Khammam); 
Let us take all the Demands together.

Mr. Speaker: Yes. Does the hon. Mi
nister want to say anything?

Shri Nambiar (Mayuram): Four
year’s arrears can be cleared.

The Deputy Minister of Railways and 
Transport (Shri Alagesan): It can be
taken up like that.

Mr. Speaker: Would he like to say 
anything now, or hear hon. Members 
and reply once for all ?

Shri Alagesan: We can hear hon.
Members and then reply.

Demands for Supplementary Grants 
(Railways) 1955-56.

D e m a n d  N o . 1— R ailw ay  B oard

Mr. Speaker : Motion moved :
*That a supplementary sum not

exceeding Rs. 6,02,000 be granted

to the President to defray the 
charges which will come in couise 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Railway Board\”
D e m a n d  No. 3—M isc e l l a n e o u s  

E x p e n d it u r e

Mr, Speaker: Motion moved:
“That a supplementary simi not 

exceeding Rs. 11,06,000 be grant
ed to the President to defray the 
charges which will come in coupe 
of payment during the year ending 

.the 31st day of March, 1956, in 
respect of “Miscellaneous Expendi
ture’.”

D e m a n d  No. A— O rdin ary  W o r k in o  
E x p e n s e s— A d m in ist r a t io n  

Mr. Speaker : Motion moved :
“That a supplementary sum not 

exceeding Rs. 1,09,30,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Ordinan^ Work
ing Expenses—Administration’.” .

D e m a n d  No. 5—O rdinary  W ork in g
E x p e n se s— R e pa ir s  and  M a in t e n 

a n ce

Mr. Speaker: Motion moved;
“That a supplementary sum not 

exceeding Rs. 6,00,99,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956 in respect of ‘Ordmary Work
ing Expenses—Repairs and Main
tenance’.”

D e m a n d  No. 6—O rdinary  W ork in g  
E x p e n s e s— O pe r a t in g  St a f f  

Mr. Speaker: Motion moved:
*That a supplementary sum not 

exceeding Rs. 1,65,64,000 be 
granted to the President to defray 
5ie charges which will come in 
course of payment during the 
year ending the 31st day of 
March, 1956 in respect of ‘Ordi
nary Working Expenses—Operating 
Staff.”

D e m a n d  No. 7—O rdinary  W ork in g  
E x p e n s e s— O pe r a t io n  ( F u e l )

Mr. Speaker: Motion moved :
“That a supplementary sum not

* Introduced with the recommendation of the President.
•♦Moved with the recommendation of the Preiideat.
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[Mr. Speaker]
exceeding Rs. 2,30,81,000 be 
panted  to the President to defray 
&e charges which will come in 
course of payment during the year 
ending the Mst day of March, 
1956, in respect of *O rdin^ 
Working Expenses—Operation 
(Fuel)’ ”

D e m a n d  N o . 8— O r d in a r y  W o r k in o  
E x p e n s e s — O p e r a t io n  O t h e r  T h a n  

St a f f  A n d  F u e l

Mr. Speaker: Motion moved: •
“That a supplementary sum not 

exceeding Rs. 79,39,000 be grant
ed to the President to defray the 
charges which will come in coursc 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Ordinary Working Ex
penses—Operation other than staff 
and Fuel’.”

D e m a n d  N o . 9-A—O r d in a r y  W o r k in g  
E x p e n s e s — L̂a b o u r  W e l f a r e

Mr. Speaker: Motion m oved:
“That a supplementary sum not 

exceeding Rs. 46,38,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1956, 
in respect of ‘Ordinary Working 
Expenses—^Labour Welfare’.”

D e m a n d  N o . 10—P a y m e n t s  T o
W o r k e d  L in e s  A n d  O t h e r s

Mr. Speaker: Motion moved :
“That a supplementary sum not 

exceeding Rs. 5,40,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year end
ing the 31st day of March, 1956, 
in respect of ‘Payments to Worked 
Lines and Others’.”

D e m a n d  N o . 11— A p p r o p r ia t io n  T o  
D e p r e c ia t io n  R e s e r v e  F u n d

Mr. Speaker: Motion Moved:
‘T hat a supplementary sum not 

exceeding Rs. 10,00,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Appropriation 
to Depreciation Reserve Fund’.”

D e m a n d  N o . 32 -A — O p e n  L im b
W o r k s— (R e v e n u e ) L a b o u r  W e l f a r e

Mr. Speaker: Motion moved;
‘That a supplementary sum not 

exceeding Rs. 22,55,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
rwpect of ‘Open Line Works— 

Labour(Revenue) Welfare’.”

D e m a n d  N o . 12-B— O p e n  L in e
W o r k s— ( R e v e n u e ) O t h e r  T h a n

L a bo u r  W e l f a r e

Mr. I^eaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 1,08,82,000 be
granted to the President to defray 
the charges which will come_ in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Open Line
Works— (Revenue) Other than 
Labour Welfare’.”

D e m a n d  No. 13—^Ap p r o p r ia t io n  To 
D e v e l o p m e n t  F u n d  

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 2,43,42,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Appropriation 
to Development Fund’.”

D e m a n d  N o . 15—C o n s t r u c t io n  . o f  
N e w  L in e s

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 56,13,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year end
ing 31st day of March, 1956, in 
respect of ‘Construction of New 
Lines’.”

D e m a n d  N o . 16—O p e n  L in e  W o rk s  
— ^Ad d it io n s

Mr. Speaker: Motion moved :
“That a supplementary sum not 

exceeding Rs. 12,07,69,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Open Line 
Works—^Additions’.”
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D emand No. 17—Open Line Wm ks
R e p l a c e m e n t s

Mr, Speaker: Motion moved:
*That a supplementary sum not 

exceeding Rs. 6,92,77,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Open Line 
Works—Replacements’.”

D e m a n d  N o . 20—D iv id e n d  P a y a ble  
To G e n e r a l  R e v e n u e s

Mr. Speaker; Motion moved :
‘That a supplementary sum not 

exceeding Rs. 9,17,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Dividend Payable to 
General Revenues’.”

Demands for Exccss Grants, 1950-51. 
D e m a n d  N o . 8— O r d in a r y  W o r k in g  
E x p e n s e s — O p e r a t io n  O t h e r  T h a n  

St a f f  A n d  F u e l

Mr. Speaker: Motion moved:
“That a sum of Rs. 64,36,952 

be granted to the President to make 
good an excess on the grant in res
pect of ‘Ordinary Working Ex
penses—Operation other than Staff 
and Fuel* for the year ended the 
31st day of March, 1951’*.

D e m a n d  N o . 9— O rd in a r y  W o r k in g  
E x p e n s e s — M is c e l l a n e o u s  E x p e n s e s

Mr. Speaker; Motion moved:
“That a sum of Rs. 46,60,982 be 

granted to the President to make 
good an excess on the grant in res
pect of ‘Ordinary Working Ex
penses—Miscellaneous Expenses’
for the year ended the 31st day of 
March, 1951”.

D e m a n d  N o . 14— ^Ap p r o p r ia t io n  T o  
R e v e n u e  R e se r v e  F u n d

Mr. Speaker: Motion moved:
“That a sum of Rs. 81,09,701 

'  be granted to the President to 
make good an excess on the grant 
in respect of ‘Appropriation to Re
venue Reserve Fund’ for the year 
ended the 31st day of March,
1951.”

D e m a n d  N o . 16— O p e n  L in e  W ork s—  
A d d itio n  

Mr. Speaker: Motion moved:
“That a sum of Rs. 2,36,99,864

be granted to tiie President to 
make good an excess on the grant 
in respect of ‘Open Line Works— 
Additions’ for the year ended the 
31st day of March, 1951”.

Demands for Excess Grants, 1951-52
D e m a n d  No. 8—O r d in a r y  W o r k in g
E x p e n s e s — O p e r a t io n  O t h e r  T h a n  

St a f f  A n d  F u e l

Mr. Speaker: Motion moved :
‘That a sum of Rs. 17,13,954 

granted to the President to make 
good an excess on the grant in res
pect of ‘Ordinary'Working Expen
ses—Operation other than Staff 
and Fuel’ for the year ended the 
31st day of March, 1952.”

D e m a n d  N o . 9—O rd in a r y  W o r k in g
E x p e n s e s — M is c e l l a n e o u s  E x p e n s b s

Mr. Speaker: Motion moved :
“That a sum of Rs. 11,93,437 

be granted to the President to 
make good an excess on the gram 
in respect of ‘Ordinary Working 
Expenses—Miscellaneous Expen
ses’ for the year ended the 31st 
day of March, 1952”.

D e m a n d  N o , 10— P̂a y m e n t s  To 
I ndlvn St a t e s  A n d  C o m p a n ie s

Mr. Speaker: Motion moved:
‘That a sum of Rs. 9,39,703 be 

granted to the President to make 
good an excess on the grant in res
pect of ‘Payments to Indian States 
and Companies’ for the year ended 
the 31st day of March, 1952”.

D e m a n d  N o . 14— ^Ap p r o p r u t io n  To 
R e v e n u e  R e se r v e  F u n d

Mr. Speaker: Motion moved :
‘That a sum of Rs. 6,49,23,795 

be granted to the President to 
make good an excess on the grant 
in respect of ‘Appropriation to Re
venue Reserve Fund’ for the year 
ended the 31st day of March. 
1952’.”

D e m a n d  N o . 16— O p e n  L in e  W o rk s—  
A d d it io n s

Mr. Speaker; Motion moved:
‘That a sum of Rs. 1,10,16,104 

be granted to the President to 
make good an excess on the grant 
in respect of ‘Open Line Works— 
Additions* for tiie year ended tiie 
31st day of March, 1952”.
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D e m a n d  N o . 20—^Div id e n d  P a y a ble  
To G e n e r a l  R e v e n u e s

Mr. Speaker : Motion moved :
“That a sum of Rs. 3,04,834 be 

granted to the President to make 
good £in excess on the grant in 
respect of ‘Dividend payable to 
General Revenues’ for the year 
ended the 31st day of March,
1 9 5 2 .”

Demands for Excess Grants, 1952-53.

D e m a n d  N o . 4— O r d in a r y  W o r k in g  
E x p e n s e s — ^Ad m in is t r a t io n  

Mr. Speaker: M(Jtion moved:
“That a sum of Rs. 2,06,262 be 

granted to the President to make 
good an excess on the grant in 
respect of ‘Ordinary Working Ex
penses—Administration’ for the
year ended the 31st day of March,
1953.”

D e m a n d  N o . 6— O r d in a r y  W o r k in g  
E x p e n s e s — O p e r a t in g  St a f f

Mr. Speaker: Motion moved:
“That a sum of Rs. 10,89,189 

be granted to the President to 
make good in excess on the grant 
in respect of ‘Ordinary Working 
Expenses—Operating S t ^  for the 
year ended the 31st day of March, 
1953.”
Shri T. B. Vittal Rao ; On the Sup

plementary Demands I sent some cut 
motions thinking that as usual Saturday 
would be a working day, but subse
quently I leamt that it was a holiday, 
therefore those cut motions could not be 
circulated. However, I make a few 
points.

There are various demands there re
garding surveys etc. Firstly I want to 
take about the examination of the tra- 
flBc sunrey reports submitted regarding 
the Nizamabad-Ramagundam rail link. 
This link has been hanging fire for a 
considerable number of years. This 
link would have been an accomplished 
fact ten years ago had it not been for 
the intervention of the war and the 
subsequent troubles the State of Hy
derabad had to pass through.

Mr. Speaker: Does it arise out of the 
Supplementary Demands?

SM  T. B. Vittal Rao; Yes, Sir. Sur
veys. The survey has been conducted. 
The amount is marked there.

Xlie Mfaiister of RaOways and Tran- 
fpoft (Shrl L. B. SkMtri): It ij there.

Shii T. B. Vittal B90 : I am very pa^
ticular because 1 will be pulled up.

Mr. Speaker: I must be equally anxi
ous to see that the time of the House 
is utilised for the matter before the 
House.

Shri T. B. Vittal Rao : Exactly so. 
This is an important link, and a part 
of direct link, between Visakhapatnam 
in the East coast to Bombay on the 
West. I hope the examination of the 
survey report will be undertaken and 
dealt with expeditiously and I trust 
the hon. Railway Minister will order the 
final location engineering survey at 
least in the coming month.

Then I come to the Railway Equip
ment Committee’s interim Report. We 
do not know what action has been 
taken on it. The appointment of the 
committee had been held over for a 
very long time. I remember the hon. 
Railway Minister announced his inten
tion of appointing this committee as 
long ago as 1954. But that committee 
was actually appointed only in 1955.

Shri Alagesan: To which committee 
is the hon. Member referring ?

Shri T. B. Vittal Rao: I am referring 
to the Kotak Committee. Probably, the 
Railway Minister was awaiting the ser
vices of Mr. Kotak who had done some 
good work as the chairman of the 
Stores Purchase Committee.

I do not know when the final report 
of this committee will come. I have 
been reading in the papers that mem
bers of this committee have been going 
round exhibiting certain things which are 
required by the railways; and I un
derstand that they have submitted an 
interim report. I do not know when 
they will submit their final report. I 
would like the Railway Board to ex
pedite the examination of the recom
mendations made in the interim report 
and let us know their decisions. I do 
not know whether it is as a result of 
this interim report that our local busi
nessmen have come forward to manu
facture 20,000 wagons, and the Railway 
Board have asked them to go ahead. 
If that is so, then that is a very good 
feature. I am sure the Minister will 
apprise this House of the recommenda
tions contained in the interim report

Shri L. B. Shastri: We expect to ^  
the final report in about three months* 
time, and it is therefore advisable to 
wait till then, before taking any action
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t i ^ t r  in regard to placing orders or 
ib regard to asking the private sector 
to go in for the manufacture of wagons.

S tn  T. B. Ytttal R ao: I thank the
Minister for the information he has 
iiven. I read in the press note—^which 
fa generally sent to me every month— 
that the Railway Board have asked the 
frtivate sector to look into the question 
of the manufacture of 20,000 wagons.

I now come to staff matters- In 
1955-56, the Railway Board wanted the 
staff to express their option either in 
favour of grain concessions or in 
favour of cash dearness allowances.

[Sh r i B a r m a n  in the Chair]

In many places, owing to the fall in 
prices of grains, many railway em
ployees opted for cash dearness 
allowance.

Shri Alagesan: May I interrupt the 
hon. Member for a minute ? Regarding 
these Supplementary Demands, I would 
like to say that there have been re
ductions subsequently, and they have 
been notified, and the Appropriation 
Bills have been amended accordingly. 
The changes are as follows:

Under Demand No. 3, read Rs.
6,40,000 instead of Rs. 11,06,000.

Under Demand No. 4, read Rs.
93.00.000 instead of Rs. 109,30,000.

Under Demand No. 8, read Rs.
46.00.000 instead of Rs. 79,39,000.

These are the reduced figures.

Mr. Chairman: There have been
savings under these Demands ?.

Shri Alagesan: There have been re
ductions. These are the reductions 
made, subsequent to what has been 
published in the printed Books on Sup
plementary Demands,

Shri T. B. Vittal R ao: I was refer
ring a little while ago to the question
of cash dearness allowance. The staff 
have got a grievance in this regard, 
which is a very minor one, and there
fore, I hope the Railway Minister will 
come to a favourable decision in this 
matter. For, when they opted for cash 
dearness allowance, they were pro
mised...........

Mr. dudrmaii: Let me place tli6le  
changes before the House for its inform 
mation. In the printer Book on Sup
plementary Demands, under D em a^  
No. 3, the figure shown is Rs. 11,06,000. 
The corrected figure will be 
Rs. 6.40,000. In Demand No. 4. the 
printed figure is Rs. 109,30,000, where
as the correct figure should be 
Rs. 93,00,000. Under Demand No. 8, 
instead of Rs. 79,39,000 the real figure 
will be Rs. 46,00,000.

Shri U. M. Trivedi (Chittor): Can
these changes be made now ?

Mr. Chairman: What is the difficulty 
in that?

Shri U. M. TrivedI: The difficulty 
that we have no time to study it. That 
is the ordinary difficulty. What to say 
of the other difficulties that remain ?

Slui L. B. Shastri: We are trymg to 
reduce the expenditure. So, why shoilhl 
the hon. Member object ?

Mr. Chairman: I do not find that the 
hon. Member has advanced any ade
quate reasons for objecting to these 
changes.

Shri U. M. Trivedi: As you please.
Shri Nambiar: We are giving it for 

four years at a stretch.
Mr. Chairman: I shall now once

again place these three Demands before 
the House in the changed form :
D e m a n d  N o . 3— M i s c e l l a n e o u s  E x 

p e n d i t u r e

Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 6,40,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Miscellaneous Expendi
ture’.”

D e m a n d  N o . 4— O rd in a r y  W o r k in g
E x p e n s e s — A d m in is t r a t io n

Mr. Speaker : Motion moved:
“That a supplementary sum not 

exceeding Rs. 93,00,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Ordinary 
Working Expenses—Administra
tion’,”
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D e m a n d  No. 8—O r d b^ary  W o r k in g  
E x p e n s e s — O p e r a t io n  O t h e r  T h a n  

S t a f f  A n d  F u e l

Mr. Speaker: Modon moved:
“That a supplementary sum not 

exceeding Rs. 46,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Ordinary Working Ex
penses—Operation other than Staff 
and Fuel’.”

Shri T. B. Vittal R ao : I was refer
ring a little while ago to the cash 
dearness allowance. If the population 
of the city in which the employee is 
working exceeds about 50,000 or so, 
then he is supposed to be given Rs. 30 
extra when ^  opts for the first time 
for cash dearness allowance. But the 
difficulty is that the population figure 
of 1947 only is taken into account, even 
though some of these employees are 
opting for the first time in 1955. I 
would suggest that in such cases, we 
should take into account the latest cen
sus figures of 1951 only, so that we 
may not deprive these employees ot the 
small lump sum grant to which they 
are eligible. -

The Minister had referred to the 
Joint Advisory Committee’s recommen
dations, and the expenditure involved 
in connection therewith. There is also 
some expenditure involved in regard to 
the implementation of certain decisions 
taken in consultation with the National 
Federation of Indian Railwaymen. The 
Minister had mentioned some twenty 
recommendations or so this morning. 
They may be gone into th o ro u ^y , and
I would request the Railway Minister to 
reconsider the whole issue.

The recommendations of the Joint 
Advisory Committee came as a result 
of protracted negotiations. After the 
implementation of the Central Pay 
Commission’s recommendations there 
were anomalies in regard to certain 
posts and certain duties. This matter 
was gone into by the Joint Advisory 
Committee. That Committee was pre
sided over by such an eminent judge as 
Mr. Jeejeebhoy, who is now the chair
man of the Labour Appellate Tribunal. 
The recommendations of this committee 
were made somewhere about 1949. And 
six years have passed since then. The

railways have developed in the mean
while, and the railway earnings also 
have increased. Let us therefore re
consider this question and do something 
in favour of the employees. Let it not 
be said that any of the recommenda
tions of this committee which was pre
sided over by such* a high judicial 
authority have been rejected. I would 
request the Minister to reconsider the 
issue and accept the reconmiendations 
that have been made.

Now, I come to operation. We spend 
a sum of nearly Rs. H  crores on haul
ing coal for the use of the railwa^^ in 
the south. This is an expenditure 
which could be put an end to. We 
should not «mind whether it is the pri
vate sector or the public sector. It is 
coal meant for the railways; and there
fore it should, be hauled by the rail
ways. If that is done, then we shall 
have a saving annually to the tune of 
Rs. H  to 2 crores, which we are at pre
sent paying in the form of freight 
charges for coal to the shipping com
panies. I hope that from this year at 
least, we can hope for some saving in 
this direction. Already, we are run
ning short of finance; and the Plan
ning Commission also have cut down 
the allotment to the railways. So, if 
coal is hauled by the railways instead 
of on ships, then we shall be able to 
effect a saving of Rs. H  crores to Rs.
2 crores, which will be a great sum for 
us.

I now come to amenities for staff. 
There are housing colonies in the rail
ways, with clusters of a hundred, two 
hundred or three himdred houses in 
some places; but there is no street-light
ing in those places. I would request the 
Minister to provide at least street-light
ing in these railway colonies. If he 
wants, I can give him the names of 
all these colonies. There are some co
lonies like this even in a big city like 
Secunderabad. For instance, there is 
the railway colony at Chikalguda. Like 
this, I can go on naming various other 
places.

Then, I would like to say that the 
quarters of the class IV staff should be 
provided with better flooring. Either 
there should be some concreting or the 
flooring should be done with l^ahabad 
stones. In any case, there should not 
be allowed to be earthen flooring.

The staff have been asking for more 
pay, but they have not been given any 
extra pay. And we are still carrying 
on with the recommendations which
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were made by the Central Pay Commis
sion in 1947, even though the mdustries 
have developed, and &e national in* 
come has increased. If you do not re
vise their salaries, then I say, at least 
for the moment give them more ameni
ties, such as water-taps, electricity con
nection in the quarters and so on.

Finally, I come to the question of 
compensation for goods lost or da
maged. This is a big drain. Of 
course, progressively there is a de
crease in the amount paid as compensa
tion for the goods lost or damaged. 
But I would like certain things to ^  
immediately done. In such a big rail
way station as Secunderabad, the par
cels which are received are kept on the 
platform inside some iron bars. 
any body can easily pilfer or damage i t  
Firstly, I do not like that it should be 
stacked there. It is ugly. It spoils the 
beauty of the station. Secondly, be
cause it is kept there like that, it will 
entail loss for the railway because the 
railway has to pay compensation for 
loss or damage. These parcels should 
be removed and kept in some goods 
sheds. In a junction station like Dor- 
nakal, these things are thrown on the 
third class "waiting shed. Naturally 
when there is no protection, they will 
be lost or stolen. So proper arrange
ments should be made for protecting 
these things. They should always be 
kept in parcel godowns or goods sheds.

Now I want to draw the Minister’s 
attention to a representation I made. 
I made a representation for a platform 
covering in Bhadrachalain Road and 
Dornakal stations. This was a lon^ ago 
as 1954. I was told in 1955 that this 
would be taken up for consideration in 
the budget year 1956-57. Now after 
two years I wrote again, there is* no 
reply. In the budget papers supplied to 
me, I do not find any such provision 
being made. A promise was given. 
Now, they will say it was referred to 
the Passenger Amenities Committee, it 
did not get priority there or thece were 
not sufficient funds. But a sort of 
assurance was given that it would be 
taken up for consideration. We have 
also accordingly told our people. What 
Will be our position when these things 
are not done in 1956-1957 ? So I would 
request them at least not to make 
empty promises which cannot be im
plemented,

iShri Nam Uart We are now called 
~ upon to vote four years’ arrears. We

have to vote supplementary demands 
for grants for 1950-51, 1951-52,
1952-53 and 1955-56.

Shri U. M. Trivedi : T h^
are excess grants. I woidd like a clari
fication, as to whether we are now 
taking up the supplementary demands 
for grants.

Shri Alagesan: Supplemental^ de
mands for g r^ ts  for 1955-56 and ex
cess grants for 1950-51, 1951-52 and 
1952-53—all these have been taken to
gether jat the suggestion of hon. Mem
bers.

Shri Nambiar : We have been discus
sing the Railway Budget for the last 
seven days. It looks as if we are con
tinually discussing the same subject. 
But I may be excused if I make some 
references. The time that was avail
able was very short to study the books 
supplied to us. But I find certain 
amounts were required for certain items. 
I will mention then one by one.

It is said that an excess amount is 
required to cover expenditure in res
pect of staff opting out of the grain- 
shop facility. In this connection, I have 
a ^ievance. The staff who were ask
ed to opt out of this facility were given 
a time-limit They were also promised 
some compensatory cash allowance for 
such option. But certain members could 
not opt out by that time. Subsequently, 
the grainshops were abolished in toto, 
thereby making those persons who did 
not opt out till that time subsequently 
get out of the scheme. Such men also 
should get the allowance that was pro
mised. Otherwise, it constitutes an in
justice. If they were asked to opt out 
voluntarily and if they did not do it, 
the gra inshops should have been kept 
there for their benefit. But if subse
quently the grainshops are abolished, 
then those people should also be given 
the cash allowance. I think there may not 
be many such cases. But whatever it may 
be, when the representation comes, I 
request the Minister to grant them this 
concession.

Then there is another item—improve
ment of ports. In this connection, I 
would like to point out that in the 
Cochin Port, in the area which is 
known as Willingdon Island, the rail- 
waymen working and residing there are 
not given island allowance. Formerly 
under the company-managed system, 
they were given this allowance. I re
member having brought this matter to 
the notice of 9ie Minister, namely, the
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iisue of island allowance in res
pect of the Rameshwaram Island 
and the Willingdon Island. The railway- 
men employed in Rameshwaram Island 
liave been given the allowance, but the 
railwaymen in Willingdon Island have 
been omitted. I would request the 
Minister to consider this.

With regard to amenities to the staff, 
of course I have to reiterate another de
mand or ventilate a grievance of the 
catering staff. What happened was this. 
On the Southern Railway, we have 
departmental catering and the staff em
ployed in the catering department were 
given free food by the administration. 
Subsequently, we took the fashion to 
develop departmental catering and ex
tend it to other railways. This was not 
the fault of the people who were em
ployed on the Southern Railway cater
ing department; it was for our benefit 
that this was extended. But when this 
was done, those persons who—the ser
vers—^who were employed already were 
denied the free food, and instead of 
two square meals a day, they were 
given two sambar baths and two curd 
baths.

Shri B, S. Morthy (Eluru): Round
ineals !

Siiri Nam biar: I do not know why 
it was done. I represented that matter 
to the hon. Minister. I wrote to the 
Railway Board and I am still in the 
process of representing. The Railway 
Ministry could have given this little 
concession. The argument was put for
ward that if free food was given, then 
the employees on other railways would 
also claim it, which was not possible to 
be given. But on the Southern Rail
way what happened was that the mana
ger, the servers, everybody was getting 
two square meals a day; subsequently, 
the servers were denied the food but 
the manager continues to get it, the 
stores clerk continues to get it. Then 
I asked whether the manager was given 
the food because he had to taste the 
food given to the public. Then it was 
said that it was not on that account. 
The stores clerks gets it, the manager 
gets it, but not the persons who serve 
the food. This is something strange. I 
hope our brave Shahnawazji consider 
this question. He must not be limited 
in his outlook; he must be broad-mind
ed. Whatever was enjoyed by the staff 
previously should not be denied to 
them. If you are not introducing this 
system on other railways, I have no

grievance, but whatever wa$*m existeiioe 
should be continued and there should 
not be any discrimination between the 
server and the manager.

I find that money is allotted for sup
ply of khadi cloth to the staff. I am 
a sympathiser of khadi. That is all. If 
it is economical, I will wear khadi. But 
my submission is this. If you give 
khadi to the railway staff it wUl be very 
difficult for them to work— Î may be 
excused for making this remark. I 
cannot imagine a station master with a 
khadi suit, a guard with a khadi 
and a pointsman with a khadi khaki. 
Not only that; they will find it very 
difficult to operate. The ^ a r d  is the 
last person to board the train, and with 
his ^ a d i  dress it will be very difficult 
for him ...........

Some Hon. Members: Why?

Shri Nambiar: It will be very diffi
cult for him. It is a practical thing.

Shri Thi alah (Kolar-Reserved
Sch. castes): Is it heavy ?

Shri Namtriar: It is ^  loose that it 
will get caught on something and the 
fellow wDl fall down. Not only that. 
It is very difficult also. You cannot 
allow that man to have a loose dress 
when he operates it. So is the case with 
the pointsman. Moreover, on the rail
ways there is a lot of smoke and dust; 
if you give white khadi, it wiD be im
possible for him to wear. I understand 
that some encouragement must be given 
to cottage industry products ; if that is 
so, I would reuest that they may be 
supplied handloom cloth. I shall be 
much obliged if you switch on to hand
loom cloth instead of Khadi. I am not 
saying this because I am personally 
against khadi. But in practice it wiU 
be difficult to work on the railways with 
khadi. I also had occasion to discuss 
this matter with many railwaymen, sta
tion masters and other staff. They 
told me that khadi would be very diffi
cult to wear in railway work; if they 
could be given something like hand
loom, they might like it.

Shri K. P. Tripathl (Darrang): British 
cloth?

Shri U. M. Trivedi: He is not talk
ing of British cloth.

Shri Nambiar: I am 
loom cloth. You can get 
loom cloth from the south.

of hand- 
hand-
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With T9g ^  t0 the Watch and Ward 
also there is a demand put up. I have 
raised tl^  question of Watch and Ward 
already. T^e Watch and Ward staff, 
at present,, are treated very badly. 
When once they get out of the orbit 
the Trade Union Act, they are put on 
a separate plan and treated badly. The 
District Officer of the place gives trans
fer orders and these Watch and Ward 
men are asked to go immediately on 
transfer to places 300 and 400 miles 
away without any notice. If they re
fuse, then the disciplinary rule comes 
in and they are kept under suspensiojj. 
There are many cases like that; in the 
name of discipline they are being 
harassed. Therefore, I submit that there 
are instances like that. If the hon. 
Minister wants I can give. Since 
there i!S ho chance for these men to 
go through the channels of trade unions, 
rhat matter must receive attention.

The other day Shri Shahnawaz Khan 
said they can form their own organi
sations or associations and through 
them they can put up their cases, but 
it is very diffici^t. Even where trade 
unions exist under the Trade Union Act 
of 1926—^which has got so much of 
world publicity—even in the case of 
trade unions you are victimising the 
workers. Then, how can these Watch 
and Ward men who come under the 
new category of service associations, 
assert their rights ? It is practically im
possible. For purposes of publicity, you 
may say that you have given them the 
right. But, in actual practice, that right 
will not be there. Therefore, I submit 
that in such cases, instructions might be 
given to the General Managers or Chief 
Security (MScers that they should not 
approach the issue on the basis of their 
old views as Police Officers. The Chief 
Security Officer in each zone belongs to 
the category of a DIG. He comes from 
the policeman’s category. He thinks of 
discipline and he wants to instil that 
spirit of discipline. I remember to have 
heard a case of a Watch and Ward 
sepoy who after his 8 hours of duty 
slept on the platform with the uniform 
and was punished. The reason given 
was : How could a sepoy sleep with
the uniform ? What could he do ? 
After finishing his duty at 4 o’clock in 
the morning he could not go home and 
he had to sleep on the platform in a 
corner and he could not take away his 
uniform and boots. He slept there and 
for that he was punished. Such cases 
are there and if the hon. Minister would 

kind enough to go th ro u ^  suob
4—21 L. S.

cases, I can send him in  dozeuft^ 
cases which are already pending with 
me. I therefore, request lum to be a ' 
little more sympathetic with them.

I come to the question of the educa
tion of railwaymen’s children. This 
morning only the Deputy Minister said 
that schools are being given and more 
expansion will take p l ^  and all the 
raOwaymen’s children will get an op
portunity for education. But, there is 
something known as the education al
lowance, given to the sons of railway 
employees. There are railwaymen work
ing at far-off places and their children 
are studying at different places and are 
getting education allowances. A Mad
rasi may be employed in Delhi and his 
son may be studying Tamil in Madras. 
That employee can claim education 
allowance for his son studying at Mad
ras. This was what was being done. 
But, of late, there has been further 
watering down of the provision. In the 
recent past, if the son is staying witii 
a relation of the father, then he win 
not get such allowance. In ‘relation’ 
are included brother, father etc. There
by that privUege of education allow
ance which was given before is being 
denied now. I would request tihe hon. 
Minister to go into this question and 
see that this education allowance which 
was being granted previously is allow
ed to continue.

The Railway Minister, the Deputy 
Minister and Shri Shahnawaz Khan, the 
Parliamentary Secretary, have all spoken 
much about the good things that were 
done to the railwaymen. But, I would 
request them to look into one point. 
The Chittaranjan Railway colony is even 
today treated as a protected area. No 
person, other than an employee can get 
into the railway colony—not to Sie 
workshop. The whole colony is kept as 
a protected area.

Shri Rit
Central):

hnnatli Singh (Banaras Distt. 
'Jo; no, we have gone there.

Shri Nambiar: Yes, Yes ; you have
gone there; I have gone there; as Mem
bers of Parliament we can go. But 
that is not the case with everybody. 
Anybody who wants to enter the 
colony at Chittaranjan must get the per
mission from the Security Officer. Why 
should it be so ? {Interruption.) You 
can get into the vicinity of Pariiament 
here. What is the necessity f«r getting 
permission to enter the colony there? 
You need not enter the workshop; but 
entiy into the colony should not be
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difficult You Cfttmot have such a thing 
except in its6 case of protected military 
areas. This was raised earlier on the 
floor of this House. We are speaking 
of ri^its here. This is not only demo
cracy denied to the worker but this is 
democracy denied to the common citi
zen. {Interruption.) Why should it be 
so ? Any p^sofi should be allowed in
to the coiony as in the case of other 
railway colonies.

WiA regard to the goods sheds I 
have to submit something. I havevi%- 
ted one goods shed recently at Palghal 
in Malabar. There I got a lot of com* 
fa in ts  that there is no proper approa<* 
road, there is no proper facility for the 
staff to sit. Not only that, the business- 
meQ get no proper facility; even drink- 
iqg water, they are not able to get I 
«iy every goods shed must be improved. 
I  am bringing this particular case not 
becaiue this is the only i^aoe bat 
because if 1 generalise the hon. Minis
ter will say: This hon. Member is al
ways generalising. Therefore, I have 
Atven instance and you can multiply 
K in many other places. I request that, 
an attempt be made to improve goods 
#heds and ibe approach roads, etc.

One more point I  have to submit 
Yesterday we were speaking about the 
working hou»  of various categories of 
workers. The hon. Deputy Minister 
was eloquent enough to say that the 
hon. Member on t te  odier (this) side 
did not know that there are railwaymen 
working only 6 hours a day. I  know 
Aere are certain cases of 6 hours of 
duty. The Train Controllers are sup- 
posi^ to do only 6 hours duty. In the 
Southern Railway there are Train Con
trollers who do only 6 hours of duty. 
But I  am right i f 'I  say that in the 
Central Railway, in the Northern Rail
way and even in Delhi the Train Con
trollers are working 8 hours a day. 
They are breaking their nerves with 8 
hours of work, having two earphones 
and one phone in front all the time, 
controlling trains moving hundreds of 
miles. It is very difficult. I hope the 
hon. Minister would take note of ft and 
see that like the Train Controllers in 
the South, in these sections also the 
Train Controllers are made to have 
this 6 hours’ duty. It would be much 
appreciated.

Lastly, I have to submit that, in 
Mandapam, the southernmost part, near 
Rameswaram, there is a marine work- 

whidi m ^  be utilised for repaar- 
_ certain stodt aho.  ̂ We have

got Only two ships for ferry service 
and this woriuhop attends to them. 
The \^o le  worksh(^ is not necessary 
for these two alone. There is time^ 
there is staff and there is skill. There
fore, I would request the hon. Nlinis- 
ter to see that this Mandapam work
shop can be utilised for the repair of 
rolling stock also. I know that after re
presentations have been made, wagons 
are being repaired there. I must thank 
the hon. Minister for that. I would 
request him to extend it a little more 
and see that carriages are also repaired 
there; if that is done much repair short
ages can be eliminated.

I once again request the hon. Minister 
not to take criticisms from this sidfe as 
criticisms in a spirit of opposition but 
in a spirit of co-operation and fet him 
consider these points and do his best.

Shri B. K. Das (Contai): The Sup
plementary Demands Nos. 11 and 13 
relate to the Depreciation Reserve Fund 
and the Development Fund. The con
tribution to the Depreciation Reserve 
Fund will be Rs. 10 crores more. In 
respect of the Development Fund, to 
which no contribution was made origi
nally, the demand is Rs. 2*43 crores. 
It is good that the resources of these 
Funds are being augmented. But what 
I feel is that the contribution to these 
various Funds seems to be rather pro
miscuous, because in the B ud^t Inti
mates last time no contribution was 
made to the Development Fund. A 
sum of Rs. 7*14 crores was contributed 
to Revenue Reserve Fund giving sur
plus that would arise to the Develop
ment Fund, as it has been done in the 
present Budget. In the present Budget, 
the contribution to the Development 
Fimd would be nearly Rs. 23 
crores, but the Budget Estimates for 
1955-56 did not provide for contribu
tion to the Development Fund. All 
this was done taking into consideration 
the recommendations of the Railway 
Convention Committee. But the pic
ture that was presented by the Railway 
Board to that Conmiittee was that the 
witiidrawal from the Depreciation Fund 
woidd be to the extent of Rs. 250 
crores in the next five years. But now 
it is stated that the exp«iditure from 
the Depreciation Reserve Fund would 
be about Rs. 293 crores. It may be 
so, but I think the estimates of the 
Railway Board at the time Railway 
Convention Committee n ^  made 
on rather indefinite data. I  # b1 that ^  
fhe two periods, that is, tiie
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pCTod and the Plan period, coincide, 
this anomaly can be got over. Hiese 
Funds, for which there should be 
enough resources, should be so adjust
ed  that all the three of them may have 
their due share. But as I have ^ready 
mentioned, in the Budget Estimates no 
provision for contribution was made for 
tiie Development Fund, but all the sur
pluses were given to the Revenue Re
serve Fund and no simi was assigned 
to that. It was pointed out at that time 
in the Convention Committee Report 
that for the coming five years, nearly 
Rs. 90 crores would be necessary for 
expenditure from the Development Fund 
and that sum would come from the 
general revenue as a loan to the Rail
ways. For that reason the contribution 
was made to the Revenue Reserve Fund. 
If the picture of the financial results of 
the Railways for the coming five years 
had been otherwise, then of course the 
contribution would have been made ac
cordingly. My complaint is that since 
the data were presented before the 
Convention Committee they have under
gone suflficient changes. If these two 
periods coincide and if the Railway 
Board acts on more definite data, these 
anomalies may not occur. I think some 
remedy may be found out and I hope 
ttrat in future the allocations to these 
Aree Funds will be made on more de
finite data so that all the three Funds 
may get their due share.

Shri U. M. Trivedi: The first point 
that strikes me before I say a n y t^ g in  
general about the Excess Grants is this. 
Ypu must try to put a stop to this me
thod pf J^udgeting. In the Excess 
Grants that have been demanded for
1950-51, I find the total comes to 
Rs. 429 crores. No explanation is forth
coming as to why they were sleeping 
for all these five years for this Demand. 
If the expenditure was incurred in
1950-51,—Rs. 4-29 crores or so—I do 
not know what they did in 1951-52. 
They slept in 1951-52; they slept in 
1952-53; again they slept in 1953-54 
and 1954-55. And now in 1956 they 
have suddenly woken up . . . .
r  Shri Kaniafli (Hoshangabad): Longer, 
than Kumbakarana 1
, Slui 1 .̂ M. Trfvedi ? The hon. Depu- 
^  M m i^ r thinks that this is nbt a 
Very wonderful thing. I .do not know 
^hat can be more wonderful.
" Shri AhUBWHi i When tiie hon. l i t -  

;find that we iiaye

Shri U. M. T m O L i :  ff* were
awake, they ought to have taken the 
House into coi&dence and told them 
why this thing took place. Why did 
t h ^  not attach a note here stating that 
they were not actually sleepmg all the 
time but were adjusting some figures or 
other. There may be some excuses, but 
at least this book which has been sup
plied to us says not a word about it. 
Is this the main object of preparing 
estimates, getting grants, having the Pre
sident's sanction < to spend the money* 
having the permission of the House to 
spend the money by passing the Appro
priation Bill ? You must first estimate 
the expenditure, put it before the House, 
take the sanction of the Presi^i^t, and 
then the Appropriation B^f is to be 
passed. It is not as if you cim go cm 
spending money as and ^ e n  you like 
and then come before the House and 
say—  ̂ ^

^  ^  ^  ^  ^  ^  fc rr  I ^
That is not proper. We are the 

seths; we are the masters, not they. 
They must t ^ e  our permission, the per
mission of the House, this sovereign 
body. They are not our master. So 
they i ^ t  come before the House and 
say, “We want to spend this money for 
which we want your permission.” They 
have not taken that permission. I say 
tiiat they should not do this again in 
future.

The law is like this. If an o r d in ^  
reading of Article 115, without trying 
to read in between the letters, is t^ e n  
into consideration, it will only indicate 
that if during tbe current financial year 
you find that a particular expenditure is 
going to be in excess of what you had 
contemplated, then and then aloM^ 
during that financial year, you must ask 
for a supplementary ^ a n t  The ques
tion of excess grant is also a similar 
type and that ought not to be left over 
for a period of four years or so.

The same story is there in 1951-52 
and 1952-53. In these excess grants it 
is only in respect of two items that you 
have justified them by giving proper 
reasons. In one ciase, you did not find 
out tiiat the pensionary charges ex
ceeded by Rs. 52. This is a smafl 
amount and so we are not worried 
about this item. Let it go, that being 
not ^  amount that can be voted by the 
House but having been already c h a r ^  
to the Consolidi^^ Fund of India. We 
eaanot grumbfe about i t
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But as regards the other expenditure, 
only the day before yesterday in my 
speech during the discussion on the De
mands, I brought to the notice of the 
hon. Minister that the Budgets are so 
prepared that they do not show when 
the actual expenditure has to be incur
red. I gave him an instance. In the 
Budget Estimate you had shown an 
expenditure of hardly Rs. 95,000 and 
that was for engineering survey to 
double the line from Godhra to Ratlam. 
But the actual expenditure that you are 
going to incur, part of which had al
ready incurred would be about Rs. 8:5 
crores. You have already spent lakhs of 
rupees on it. I have seen the work 
going on. I do not know how you say 
here that the estimated cost of the 
survey that is to be carried out will be 
about Rs. 95,000. Is that the method 
of preparing the Budget and showing it 
to this House? The provisions of Arti
cles 113 and 114 in the Constitution 
when read together will indicate only 
one thing and method. You come to 
this House and say what you are going 
to spend and how you estimate and then 
get the sanction of the House to spend 
that money. But you cannot go on like 
this. I again repeat this. The hon. 
Minister, his Deputy and Parliamentary 
Secretary are all very sensible people. 
They will make a note of this for the 
future at least not to come out with 
such Demands which only hold us out 
to ridicule.

When I was looking into the reasons 
for this operational expenditure, I found 
that a big sum had been allotted. May 
I remind him of one thing when moneys 
are being spent like this ? There are so 
many persons speaking here for this 
union from this side and for that union 
from that side and for some other 
union from some other side. But no
body speaks for a small category of 
people for whom there is no union in 
existence.

An Hon, Member: There is the
Indian Union.

Shri U. M. XriTedi: I thank him for 
the suggestion. I very humbly request 
the Indian Union’s Railway Minister to 
took into the grievances of these under
dogs for whom there is nobody to re
present, nobody to threaten with strikes, 
nobody to put you under duress—no
thing of the idnd- For such 
people also he nijust have a soft comer

and look into their grievances. May I 
point out that there are a set of people 
kniow43 as enquiry clerks at big stations 
like Bombay, Ratlam, Baroda, Ahmeda- 
bad, etc. I am talking about my own 
Western Railway zone. These people are 
put in a category by themselves. They 
have no chance to rise and if 
they make representation, some excuse 
is. given that they do not know how 
to calculate fares; they have not done 
this duty or that. Another excuse is 
that they do not come into contact with 
the public. On the contrap^, the TTEs 
who have only to deal with the ordi
nary strata of people, with the com
mon men who is not to behave politely 
to those rogues who travel without 
tickets, are promoted; if they can be 
posted as conductor guards on the 
Frontier Mail and other mails. I will 
ask him what solid reasons are there 
for not promoting these enquiry clerks 
who have always to behave very politely 
with all the members of the public and 
are helpful to them. The grievances of 
these well-behaved poor clerks are not 
looked into; they are not even allowed 
ordinary promotions to reach up to the 
guards and become conductor guards. 
It is a monopoly and they have these 
conductors recruited from the TTEs. I 
do not want to run down all and sun
dry. But I have seen with my own eyes 
certain things. There are certain TTEs 
who at times officiate as conductor 
guards and accompany the Delhi Mail 
or the Frontier Mail. There are certain 
people called murgas—people who travel 
without tickets—and the conductor 
guards bring them on their own risk and 
take the money from thenv This is a 
method learnt by the TTEs and no
body else. Recruitment of TTEs to 
these posts of conductor guards and 
such posts on important trains like the 
Frontier Mail and the Ahmedabad Mail 
may be put a stop to and the question 
of considering the promotion of enquiry 
derks to these posts may have to be 
taken up.

At times it is being said that the 
Railway Minister is very sympathetic 
and he always looks into the grievances 
of the very big staff which is under 
him. I feel that he is a very good 
gentleman. But my difficulty as I have 
said before is this. Knowing he is very 
sympathetic, he is approached by so 
many people who may be r i^ t  or 
wrong and his table is always full of 
complaints and so he is not able to 
look into any with the net result that
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the people who need his sym pa^es 
really are not able to get his sympathy 
at all. It will, therefore, be proper for 
him to allocate for this purpose some 
time between himself and his deputies. 
Last time, I suggested that he mii»t 
have four Deputy Ministers and not 
one. He must have more Parliamen
tary Secretaries. Then only he will be 
able to discharge his work because, as 
I  said before. I am afraid that the bu
reaucracy under him is not very sym
pathetic towards those who are really 
under-dogs and who could not hold out 
threats of duress against the administra
tion.

^  5 !^  ( ^ + < )  .'

W T  T T 5 |  I

^  ^  ^  ^
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t  ^TT f  Riit’Tl ^  ^
otjHtri M+K rPR ^  T̂PT

I  ^  ^ 3 ^  f^nm  #

^4+  ^  ^
I

^  m  SR5T
t  I ^  w  ’K  ^1^

^  ^  t  I
^  ^  3p7Rt f  tfk  ^

^  apt ^n-nq ^
«flT irfRiT ^  ^ftX ^  ^
fenRT I  1 2̂  ̂^  t '  ^  ^  ^
jr !% ^  ^
fT ^  3?TT ^ftr ^llT

3^. ^  ^  ^  ^  ^  t» W  ^  ^  ^
t> ^  t  ^

1 s m < | 5 f k  t  \

r̂hRTT 3TPT ^  ^

^  ^rnr ^  ^
^  t  I ^  ^  t  ^ ^  ^

^TKdk t  ^  m<r^M TTsff ^  m  ^  ^  
WT ^  T̂FT gtr | f ^  ^

^  5TT̂  ^  3^TO ^  ^  I #  q r r  
^  ?rr ^  f^T ,̂ ^  ^  ^

^  WT ^  T̂PT JTST WK felT,
^  q r f ^  ^

^ P q ^ n  ^  ^ r ^ d + ) y |  %  ^Ps<<4 z n ^ fP T R T  ^
^*^+>1 ^  ^  T̂TfWlf ^
vm ^ 55nn̂  ^ ^  ?ftT

t  I ^5F5X ^ T tp^TRN'
I* ^  y M i r  #  #,

iTT^^Tilzfhr ^  ^  ?TR) ^  ^  sft I q»^ 
^  l^n’ ftr f̂iTnT ^  t̂jft ^  ^7^
r T ^  ^  ^  ^ f^ fe r  iR iO

^  ^PRW ^  ^  ^  ^
^RT I ^

#  ^  ^  ^  i r ^  ^  fOT w
?lV̂  ?IT3r ^  ^  ?TT  ̂ 'dRa ^'TR' TK ^  

I #■
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Sliri GadfliDgana Gowd (Kurnool): 
Sir, I do not want to simply criticise the
administration but I want to bring to
your kind notice the difficulties of third 
class passengers. I entirely agree with 
my friend Shri Nambiar in what he 
said about ihe difficulties of third class 
passengers. I am sure that the third 
class passengers will be glad to have 
comfortable seating accommodation in 
the trains instead of air-condition trains 
which may or may not come at all.

I will submit some of the instances 
of my own experience so that I may 
be cent per cent correct in what I say 
about the difficulties of these third class 
passengers. You know, Sir, we are 
entitled for reservation for our family 
members in third class wherever this re
servation is in force. On the 13th of 
February when I was coming to attend 
this Parliament Session— have brought 
some of my family members to Delhi— 
I got reservation for my family mem
bers in third class from Bombay to 
Delhi in the Punjab Mail. When 1 
went to the sUtion two hours eaiiier 
and asked the authorities about my seats 
they said that there was no reservation. 
I said that I had given 15 days’ notice 
and that my first class berth had been 
reserved. Since I had requested for 
reservation of third class seats also in 
my telegram I was sust ^  HsemB^Som
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would have been done. Therefore I 
asked the man in charge there to en
quire into the matter. He told m e : 
“If you want, you go and ask at the 
railway station office. I cannot go”. He 
then saw the list and told me definitely 
that there was no reservation done for 
me. When I went to ask the Station 
Master he was not there. The Assistant 
Station Master who was there told me : 
“Only two hours are left. I cannot en
quire now. Therefore, you please come 
tomorrow morning.” I replied : “How 
can I go alone leaving my family mem
bers ? Why not kindly look into the 
matter or give it to me in writing that 
you have asked me to come tomorrow 
morning?” Then he asked the reser
vation branch and the reservation 
branch said that reservation had been 
done for such and such people. But 
there was no reservation done in the 
through carriage. With some chalk 
piece they had written on three seats 
in a wayside station carriage that they 
were reserved. My family members 
were asked to sit in that carriage. When 
I went to see the condition of their 
accommodation at Kalyan Station I 
was told—and I myself personally saw 
it—that all my people were pushed out 
and some of them had to sit on the 
floor over their samans. I called the 
Ticket Collector and Ticket Examiner 
who were standing on the railway plat
form, showed to them the condition in 
which my family members were ac
commodated and told them that three 
seats were reserved for me from Bom
bay. I told them to tell the Guard and 
see' that they were properly accom
modated. They replied: “It is not our 
duty.” Then I informed them that 
I will have no other alternative but 
to pull the chain and incon
venience all the passengers. Which I 
did not want to do and that he should 
go and tell the authorities. He would 
not hear me. He stood there, and the 
train steamed ou t I had to pull the 
chain and somebody came and asked 
me why I pulled the chain. I said the 
condition was so bad. He would not 
hear me. So, again I pulled the chain. 
This was for the second time. 
Nobody took any action to rec
tify the defects. So, I  pulled 
the chain for a third time, I never left 
the train. Many officers in the station 
and some police officers also came and 
said. "We are going to prosecute you. 
You have come to the female compart
ment and then pullii^ the diain”. I 
said, 1 had no objection to be prose
cuted but that ttkose thfee seats Which

had been reserved for me should be 
made available to me and that my 
family members must be accommodated 
there. They said, “You first go out and 
then we will do it”. Because it was a 
wayside station my people had to ex
perience so many difficulties. Lastly we 
reached Delhi. I am mentioning this 
thing to show that there is so mudt 
overcrowding in the third class com
partments, and so I request the ad
ministration to provide more ^lird class 
compartments instead of spending 
money over air-conditioned coaches 
and on experiments on cinemas and 
other things.

Shri Nand Lai Shanna: What about 
overcrowding in second class ?

Shri Gadilingana Gowd : I have no 
experience. I am telling you only of 
my .own experiences. Last year, I had 
to travel from Guntur to B e^ad a  on a 
train which was running without lights. 
At one of the stations, whece Ifee train 
was stopped, I made a con^bnnt. After 
a few mcmths, I received a very courte
ous letter from the administration, re- 
^ t t in g  the inconvenience caused to 
me, and telling me that the uaatter was 
being looked into. 1 th o i|i^  that the 
matter should have been li^rDved by 
this time. But it is not the case. The 
Public Accounts Committee, of which 
I am a Member, had to visit Vizaga- 
patam shipyard. On the 6th February, 
night I was remrning from Vizaga- 
patam to Guntakal, or rather, from 
Bezwada to G unt^al, I had to take the 
Masulipatam Express. There were abso
lutely no lights in the train and 
because there were no lights, the 
train had to .  be stopped for 
hours together for repairs here and 
there. Lastly, the train came to Gun
takal about four or five hours late, and 
we had to miss the connecting train. 
Last year, I made the same observation 
I do not know as to why tiiere was 
difficidty for the administration or the 
concerned people who are in charge of 
these lines, to look into this matter, 
tb o u ^  one and a half years have pass
ed smce my last observation, no im
provement has been effected.

On the line from Nandyal to Bellary 
on the Southern Railway and from 
Dronachellam to Kumo<^ ofi the Cen
tral Railway, the static^s m  located in 
the black cotton soil, and it is very 
difficult to get drinking waters There
fore, the railway admim8tral|o& is send
ing water tasks c o n ta io ^  M iking 
water for the staff and
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[Slui Gadilingana Gowd]
I visited some of the stations on those 
lines. I was told that now-a-days water 
tanks are bringing water only once a 
week or once in ten days. In response 
to some of the complaints that I made 
in the complaint book of the Tuggali 
station, I received some letters. It re
mains to be seen whether any improve
ments have been made there or not. I 
am informed that now-a-days water 
tanks are sent on sdtemate days. Many 
of the stations on the lines 1 mentioned 
just now remain like huts, with only 
single rooms. Though I have been 
noticing many stations being repaired, 
the administration has not taken into 

'consideration the construction of or 
even improvement of stations in these 
areas.

I want to repeat what I said during 
the Demands for Grants in 1954. This 
is the third year of my attending the 
House—this session—after my election, 
and from the first year onwards, I have 
been suggesting the construction of a 
railway line from Sirugappa in Mysore 
State to Kumool in Andhra State via 
Adoni and Yemmiganur. This is a 
really important line. When I received 
a reply from the Railway Ministry say
ing that my memorandum has been ad
mitted and the matter will be considered 
at the time of the selection of new lines 
during the second Five Year Plan 
period, I was very glad that the Govern
ment had taken a good step. But un
fortunately from the speech of the 
h(Mi. Railway Minister, I find it has 
not been included even for survey. I 
would appeal to him and request him 
to see that this line is at least surveyed. 
I  do not mmd, if it is not possible for 
the Government to lay a broad gauge 
line there. Let it be metre gauge or 
even narrow gauge. Buses are running 
from Adoni to Yemmiganur every half 
an hour. There are more than a dozen 
buses running through those places.

I should like to bring forward one 
more aspect, and that is, with regard to 
the waiting room facilities. The House 
knows that Secunderabad is one of the 
twin capital cities of Hyderabad State. 
These cities of Hyderabad and Secun
derabad are going to become the capi
tals of Visalandhra and they are going 
to become very important. To come 
to I>elhi, sometimes I come via Secun
derabad. As the capital of Andhra is 
now in Kumool, whenever I go there 
on some official duties, in Uie Andhra 
Saate, I take the Secunderabad route. 
Oace H so happened that I had to wait

for a train in Secunderabad railway 
station and I was occupying the first 
and second class waiting room. There 
was an old porter sitting there. I took 
my bath and went out for my break
fast. When I returned to the waiting 
room, I found my dhoti missing. Im
mediately I asked the porter as to where 
it had gone. He said he did not know. 
I had to wait for a few more hours. 
Meanwhile, some of my co-passengers 
asked me to take care of their things 
while they would be out for their 
breakfast I promised to do so. Im
mediately, that same old man who was 
sitting there came and began to meddle 
with those things I asked him what was 
the matter with him and why he was 
meddling with those things. He said 
he had been asked to keep those things 
in a safe place, and that therefore, he 
was doing it. Just at that time, one 
lady—I do know her designation and 
I think probably she was a member of 
the railway staff there—came there, and 
I told her that that old man was med
dling with the dhoties of my fellow- 
passengers, and that he must have taken 
my dhoti also. Fortunately for me, in 
the presence of that lady, that fellow 
said he had kept my dhoti safe
ly in the other room, and he 
then brought it to me. I made en
quiries whether there was any waiter in 
such important station. I was told that 
there was no such arrangement. Imme
diately I sent for the complaint book 
and made a note of all these things. I 
received, as usual, a very courteous re
ply. They are always very courteous 
in sending replies. I again received 
another reply that the matter was being 
looked into. I thought that a waiter 
would have been appointed by now. 
About a month or so ago, I happened 
to go to Secunderabad station and I 
enquired whether a waiter was there. 
I am really very sorry to submit that 
there was no waiter. I do not know if 
any orders have been passed and whe
ther a waiter has been appointed or 
not. With these words, I resume my seat.

Shrimati Sushama Sen (Bhagalpur 
South): I strongly support the Supple
mentary Grants, because the Railway 
Ministry has done really very good work 
and from all sections of this House 
there has been nothing but praise. 
There have been criticisms—some 
healthy criticisms—and I am sure the 
Railway M&iister will take into account 
all that has been said where there have 
been any failings in the raQways. But 
as far as we can make out, I think the
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Railway Ministry deserves congratula
tions from everyone of us. So, 1 strong
ly support the Supplementary Grants. 
The traflSc has increased by 7 i per cent 
and the movement of goods also has in
creased. As far as the construction of 
locomotives is concerned. I have seen 
the works Chittaranjan Locomotive my
self and I feel they are doing some 
wonderful work there. Therefore, from 
all considerations, I think rtiere is no
thing to grumble about.

There are just one or two things which 
I  would like to bring to the notice of 
the hon. Railway Minister. There have 
been demands for restoration of dis
mantled lines, especially from my back
ward area. , I am happy to say that 
the Railway Ministry took up the res
toration of the dismantled line from 
Bhagalpur to Mandar hill in 1954. It 
was the first line to be restored.

There are still some amenities which 
are indeed, and I would earnestly re
quest the Railway Minister to look into 
them. For instance, there is great need 
for a fag station at Punsia. I hear 
that there has been constant demand 
from the people of that area, on the 
ground that they are being put to very 
great hardship. Then, the platform at 
Mandarhill needs to be re-done. There 
is another strong demand from that 
area and that is for the extension of the 
Bhagalpur-Mandarhill line to Deoghur. 
1 believe the distance is only 30 miles. 
From all that I can make out, the Rail
way Ministry considered this and we 
were given to understand that in the 
second Five Year Plan, this would be 
considered. But now we hear that there 
Is another scheme from Pripainti to 
Deoghur which involves more expen
diture, because the distance to be cover
ed will be 80 miles, whereas from 
Mandarhill to Deoghur, it would be 30 
miles. I would earnestly request the 
Railway Ministry to look into this 
question and fulfil the demands of the 
people from my area.

There are one or two other th in^  
which need careful attention. One is 
-about the security of women passengers. 
A few days ago I read in the papers 
that in the Darjeeling-Himalayan Rail
way, two ladies were very badly moles
ted and although they pulled the chain, 
there was no response and they were 
put to very great trouble. In fact, I 
find that the todies in the ladies* con)- 
partments are put to Very great incon- 
vemehce. The other point is about the

change in the second class. I think that 
second class should be kept, because 
there are some people—esp«aally ladies 
travelling with children—^who are not 
able to travel in the third class. I 
strongly urge that second class should 
be not only retained, but there should 
be reservation also in the second class. 
At nights, reservation is very necessary. 
In the third class there is reservation, 
but in the second class there is no re
servation. This seems to be an anomaly, 
which, I think, should be rectified.

Shri L. B. Shastri: I should first like 
to say a few words in regard to the 
Demands for Excess Grants which have 
been presented to the House. The re
marks which were made by Shri Trivedi 
were not quite justified. I wish to make 
the position quite clear by saying that 
the Exess Grants for the year 1950-51,
1951-52 and 1952-53 were explained in 
detail in the Appropriation Accounts of 
those years wWch were laid on the 
Table of both Houses of Parliament, 
after they were checked and certified 
by the Comptroller and Auditor-General 
of India. These questions have since 
been examined by the Public Accounts 
Committee who were also supplied with 
comprehensive explanations for these 
Excess Grants. They have recommend
ed the regularisation of these Excew 
Grants in the manner prescribed in arti
cle 115 of the Constitution.

Regarding the question of delay, the 
first year in respect of which such Ex
cess Grants had to be regularised under 
the Constitution was 1950-51. In fact, 
this is altogether a new provision. The 
accounts of the year 1950-51 were 
finally checked by the Public Accounts 
Committee and their recommendations 
on the Excess Grants were included in 
their Tenth Report signed on the 29th 
January, 1954. Hon. Members will 
have to take note of that fact. The 
procedure regarding the submission of 
Demands for Excess Grants to Parlia
ment had to be settled in consultation 
with the Ministries of Law and Finance. 
This could not be finalised until the 
Public Accounts Committee’s report on 
excess grants for the civil side 
the year 1950-51 had been received in 
July, 1955. Only then the Law and 
Finance Ministries were in a position to 
settle the question of procedure to en
able the Parliament being aproached for 
the Excess Grants.

Mr. Chairman: Is it meant that be
fore 1951-52, it was not the rule or 
proc^ure to submit these Excess
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[Mr. Chairman]
Grants for the approval of the Parlia
ment ?

Shri L. B. Siiastri: Yes» Sir. This is a 
new procedure recommended by the 
Public Accounts Committee under arti
cle 115 of the Constitution. I am ex
plaining the reasons for the delay in 
submitting the Demands for Excess 
Grants to Parliament.

I was saying, only after the Public 
Accounts Committee made the recom- 
m^dations, the Law and the F^oance 
Ministries were in a position to settle 
the question of p roc^ure to  enaUe 
Parliament being ^jproadied for the 
Excess Grants. After that the earliest 
opportunity for submitting the Demands 
for Excess Grants on the railway side 
was the December, 1955 session. The 
delay is only that much and I think the 
Railway Ministry could not be blamed 
for i t  At that time the Excesses for
1951-52 and 1952-53 were being exa
mined by the Public Accounts Com
mittee and their recommendations were 
about to be received. It was consider
ed advantageous to finalise the Excess 
Grants in respect of these two years 
also and present the Demands to 
Parliament simultaneously for all the 
three years— 1950-51, 1951-52 and
1952-53—during the current Budget 
Session.

It was also said that there was some 
criticism made regarding the contribu
tion to the Revenue Reserve Fund and 
the Depreciation Reserve Fund and 
also about money not having been con
tributed to the Development Fund.

On the anticipation that about 
Rs. 250 crores would be required for 
expenditure on renewals and replace
ments chargeable to the Depreciation 
Reserve Fund during 1955-56 to 
1959-60 the Convention Committee of 
1954 recommended that the annual con
tribution to the Fund which was 
Rs. 30 crores from 1950-51 to 1954-55 
should be raised to Rs. 35 crores for 
the five years from 1955-56 to 1959-60. 
A provision of Rs. 35 crores was ac
cordingly made in the budget for 
1955-56 and approved by Parliament 
last year in the Budget Session of 
1955-56.

Subsequent to this the Second Five 
Year Plan for Railways has been pre
pared, and according to the present 
anticipations the withdrawals from the 
Depreciation Reserve Fund during the 
PlatD period, that is 1956-57 to 1960-61,

expected to  be of tiib order of 
Rs. 293 crores. :

I would not like to go into further 
details but only say that no appropria
tion from the surplus was made to the 
Development Fund in the budget for 
1955-56. In view, however, of the 
heavy expenditure of over Rs. 90 crores- 
on works chargeable * to the Develop
ment Fund during the Second Five 
Year Plan, the increase over the budge
ted surplus during the current year as 
well as the whoje of the surplus for the 
next year is proposed to be appropriated 
to the Development Fund.

I shall touch a few points which were 
raised in the course of the debate just 
now. Shri Vittal kao referred to the 
increase in earning and went on to say 
that in view of this all the recommenda
tions of the Adjudicator should be im
plemented. The main issues referred to 
adjudication were hours of work and 
periodic rest, leave and leave reserves. 
The award regarding hours of work has 
been fully implemented. That regrading 
leave was also dealt with by the C.P.C. 
who discussed the matter with the Ad
judicator. The leave rules framed for 
the railway employees are on the lines 
of the leave ndes for other emjdoyees 
of the Central Government on the re
commendations of the C.P.C. Leave 
reserves for different categories were 
fixed in 1951. But on account of the 
continuous increase in the staff and the 
time taken in training, a shortage of 
staff has sometimes been felt. We are 
trying to rectify it as early as possible.

He mentioned about the Nizamabad- 
Ramagundam survey report. In fact, 
the figures of construction costs arrived 
at in the final location engineering sur
vey in 1945-46 have been brought up- 
to-date to conform with current rates. 
The traffic survey was sanctioned some
time in August, 1955, and the work 
commenced on the 1st of the month. 
It was expected that the survey would 
be completed by 31st October, 1955. 
But its progress was retarded by un
usually heavy and continuous rains 
during August, 1955, and it was there
fore necessary to extend the period oi 
survey up to the middle of December. 
Further extension of the survey to the 
end of February has, however, become 
necessary as the financial implications 
of the new lines have now to be w<oted 
out, both for the sixth year as ^  
the eleventh year after opening, on 
basis of the actual a& well as the 
flated mileage.
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He also referred to the eie^rificatioii 
of railway ccdooies. The Railway 
Board generally is trying especially in 
important sta tic^  and big stations, to 
provide electricity, at least on public 
roads in the raihvay colonies. The rail
way quarters are also being provided 
with electric lights wherever adequate 
power is available. In fact, I have visi
ted a number of ccrfonies where there 
was no electricity at all before, but the 
whole colony and even the railway 
quarters have been provided with elec
tric lights now.

He also suggested that railway coal 
should be carried by rail. Well, na
turally, I fully sympathise with him, be
cause it is in the interests of the rail
ways to carry coal by rail to the south. 
But the difficulty is that the shipping 
freight is very high, much higher than 
the railway freight; and when we found 
that the industries in the south mig^t 
suffer if sufficient wagons are not pro
vided for the factories or industries 
which are located in the area, we de
cided that the railways might carry their 
own coal through ships and allow the 
coal for the industries to be carried by 
the railways. So, much agamst our 
wishes we have to undergo this addi
tional expenditure. But I hope that the 
Rail and Sea Co-ordination Committee 
which is meeting and considering this 
problem will be able to give us a solu
tion which might reduce the additional 
expenditure which the railways have to 
incur for taking the coal for the rail
ways from the north to the south.

He also referred to providing ar
rangements for keeping parcels and 
such other items properly at the railway 
stations. It is true, I have also some
times felt rather annoyed by seeing the 
parcels lying out at the railway stations 
here and there and coming in the way 
of the free movement of passengers.

Shri U. M. Trivedi: It is obstructed 
completely at Agra.

Shri L. B. Shastri: In fact we have 
already taken up this matter, and at my 
suggestion the Railway Board is going 
to take further steps in regard to this. 
And probably, if hon. Members visit 
some of the stations, for example 
Baroda and Surat, tho ' wifl 15nd that 
sufficient accommodation, covered ac
commodation as weU as cloacd accom
modation has been p r o v i^  for keep
ing the percels and goods. There the 
hon. Member will not find these things 
being thrown and scstteied here and 
there on the railway platform. Birt

it will aa^irally have to be done on a 
programmoj^ basis. But we consider this 
to be an urgent matter and we will try 
to take this iq) as early as possible at 
all the in ^ r ta n t  stations at least where 
traflfc is definitely heavy.

^  #  ?nf|- ^

#
^  ^  ^  ^  f̂PTT

lito  ^

t  ^  ^  ^  ^  t  ^

I

Then, the hon. Member said some
thing about Vridhachalam—covering on 
the platform. I have no definite infor
mation on the point just isit present I 
shall certainly look into it because he 
said that he has been pressing for it 
for some time and no action has been 
taken.

Shri T. B. Vittal R ao ; Not pressing ; 
only requesting.

Shri L. B. Shastri: I am glad that
Shri Nambiar has said something about 
khadi in a moderate tone. I may tell 
him that,— Î hope so—khadi will be as 
good as handloom. We have seen the 
specimen, which is apparently quite 
satisfactoiy. Coloured khadi, dosuti 
especially, will be made available and 
it will be good and also durable. Khadi,. 
as the House knows, helps the poorest 
and the weakest. Hence, even at the 
cost of some inconvenience, we should 
use khadi. I am glad that the railway 
staff have gladly accepted to wear khadi 
uniforms.

Watch and Ward is a favourite sub
ject of Shri Nambiar. 1 might teH hina 
that wonthe name has been changed. 
It is now called the Railway Protec
tion Force.

; Security Force.

: N o ; protection

Siiri

Shri L. B. 
fonoe.
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Siiri Nambiar: Again changed ?

Shri L. B. Shastri: Yes.
airi Nambiar: That must have been 

after I left Trichinopoly. ^
An Hon. Member: Security is not

-essential after your leaving.
Shri L. B. Shastri: I have said that 

I attach considerable importance to this 
-organisation. In fact, I want to develop 
it into a disciplined corps. The im
portant thing is to raise the dignity of 
the men who are working in this de
partment. I do not want to merely 
give them the mentality of a chowkidar. 
The House is very well aware of the fact 
that they have to protect and guard the 
goods costing not only lakhs of rupees, 
but crores of rupees. To say the least, 
so far this department has been working 
in a most inefficient way. It has led to 
the payment of higher amounts of 
-claims during the last few years. I do 
not know why Shri Nambiar and other 
friends should have any suspicion in re
gard to the reorganisation of this de
partment. It has been suggested in this 
House that the compensation figure 
should be brought down, that the claims 
figures should be reduced. We should 
not pay as much as Rs. 3 crores in pay
ment of claims. Recently, as I said in 
my speech, the claims have come down 
hy about Rs. 50 lakhs during the last 
year. I must say that the Railway 
Protection Force has contributed a 
good deal in that regard. We have 
^iven an assurance to the staff working 
in the watch and ward branch. Those 
who are old and who do not want to 
work in that branch npw under the 
changed conditions, will be given all 
facilities. They can be absorbed else
where. Their pay and everything else 
will be protected. If some of them have 
only a year or two to retire, even if 
they want premature retirement, we will 
<:onsider without injuring their interests 
in any way.

Shri Nambiar said about Chittaranjan 
that no one is allowed to go there with
out permission. It is true. But, perhaps, 
he himself visited Chittaranjan some 
time back.

Shri Nambiar: With permission.

Shri L. B. Shastri: And yet he was
perhaps trying to meddle with the 
•workers........... .

Shri Nambiar: No, no.

Sbri L. B. Siiastri: And he wanted to 
address a meeting.

Shri N a m l^ :  No, no. I did not do
such things.

Shri L. B. Shastri: I am sorry. I got 
a report. It may not be correct. The 
workers were not prepared to hear him, 
it seems.

Shri Nambiar: That is a joke.
Shri L. B. Shastri : In fact, I am happy 

that he did not go there because I 
have no doubt that the industrial peace 
in Chittaranjan would have been surely 
disturbed. In fact, every one can go 
there, but not with a view to create 
trouble or mischief, if I may say so.

Shri Nambiar : No trouble.
Shri T. B. Yittal Rao : In fact, we are 

very proud of Chittaranjan.

Shri Nambiar: We want more loco
motives and not trouble.

Shri L. B. Shastri: I think Chittaran
jan has been able to work well because 
there were not many imions working in 
Chittaranjan.

Shri V. P. Nayar (Chirajinkil): Some 
of us have seen Chittaranjan.

Shri L. B. Shastri: The fact is,—I do 
not say that the workers have been 
given all facilities— Î think they have 
been given all possible amenities. There 
are hardly any complaints amongst the 
workers regarding tfie housing condi
tions and other amenities and facilities 
which are provided to the railway staff. 
At every place, it is not on such an 
extensive scale. In the colony of 
Chittaranjan, I think each and every 
worker not only feels happy, but feels 
proud of Chittaranjan and the various 
amenities provided to him.

Then, the hon. Member said some
thing about the expansion of the Man- 
dapam marine workshop. I cannot say 
off hand. I shall certainly look into 
the question. I did not follow what 
Shri Nand Lai Sharma was saying. Did 
he say more bogies between Delhi and 
Ahmedabad?

i : To SekhavatiShri Nand La! »un
(Sikar) vw Bikaner.

. Shri L. B. Shastri: 1 must look into 
that. Otherwise, he is a great pandit 
and I m ii^t get his curses.
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Slui Nand Lai Sharma: You are a
Shastri yourself.

Shri L. B. Shastri: I am a mere
Shastri in name. I am an sudra where
as you are a brahmin. ^

Shri Kamath: In the Cabinet also, 
there are Pandits, your colleaj|;ues.

Shri L. B. Shastri: It seems to be on 
the metre gauge? '

Shri Nand Lai Sharma: Yes.
Shri L. B. Shastri: If it is only more 

bogies. We will provide more bogies. 
That much I can immediately 
say. About running an additional train,
I shall have to examine that matter.

Shri Nand La! Sharma: Thank you.
Shri L. B. Shastri: As regar^ the

Churu-Fatehpur line, I think it is in 
the constituency of the hon. Member.

Shri Nand Lai Sharma: Yes.
Shri L. B. Shastri : I am surprised that 

he is not in touch with his cons
tituency. The work on that line has 
already started. Some other Members 
have asked for the construction of more 
new lines. I would beseech them not 
to as]̂  for the construction of more 
lines, because I have already explain
ed that matter fully in my speech in 
reply to the general debate. We have, 
in fact, already enough lines in our 
hands for survey and we do not want 
to add to them beyond a reasonable 
limit.

Shri Nand Lai Sharma: How many of 
them in Rajasthan ?

Shri L. B. Shastri : A number of them. 
Let him see the books that we have 
supplied with the Budget speech. He 
will find that we have provided a num
ber of lines for Rajasthan for survey.
I may inform the House that we may 
take up a few more lines for survey in 
the light of the suggestions and obser
vations made in the House.

I should not take more of the time 
of the House. Shrimati Sushama Sen 
will be angry if I do not refer to the 
Punsia station and the platform at 
MandarhilL I think she should be 
satisfied if I say that I shall surely look 
into both these matters.

Shri Nand Lid Shanna: About second 
class reservation?

Shri T. B. VWal Rao: 'ITiat is being 
abolished.

Shri L. B. Shastri: That is being abo
lished, and, as I said, our idea is to 
provide sleeping accommodation to the 
second class passengers in future.

Shri Nand Lai Shmma: A case can* 
be made out for keeping them still.

Shri L. B. bhastri : As we change over 
to the new arrangement it will be possi
ble to provide sleeping accommodation 
to all the second class passengers.

I do not want to deal with staff 
matters which are dealt with in a one
sided way in this House.

Shri Ramachandr9 Reddi (NeUore): 
May I intervene? While he is still on 
th^ construction and survey of new 
lines, may I ask the hon. Minister what 
final conclusion he has come to with 
regard to the laying or surveying of 
the Kazipet-Nellore line. He seems to 
have made a statement in Hyderabad 
about that and the Deputy Minister was 
not able to give a categorical reply to 
that

Shri L. B. Shastri : We have not takea 
any final decision in regard to the sur
vey of the Kazipet-Nellore line, but 
anyhow it is under our consideration 
and in the light of the finances and our 
plans, we will have to take a final deci
sion in regard to this line also after 
some time.

I would only like to say that I am 
sometimes pained to hear from the hon. 
Members—of course, I shall say only 
one or two, not many— ân outright 
condemnation of the railway staff. I 
do not say that there are no short
comings and no drawbacks, but how 
does it help the hon. Member to effect 
an improvement by making a general 
condemnation and bringing forward or 
levelling charges in a general way al
together. Only the other day Shri 
Nambiar condemned the railway doc
tors as a whole. He challenged me to 
refute his allegations. May I also ask 
him to dare refute the charges that the 
staff also tries to avail of sick leave 
very frequently and perhaps the workers 
of his union, the union with which he 
is associated, may also not be an ex
ception to that practice,

Shri Nambiar: It is an exception.

Shri L. B. Shastri: But it hurts me to 
to say all that. I do not want to con
demn either the railway staff or the 
railway doctors in that way. There i»
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[Shri L. B. Shastri] 
no point, as I said, in making an out
right condemnation because in solving 
the problem of comiption every one 
has to lend his helping hand to us. And 
at least the Members of this House who 
are, well, very responsible people should 
not indulge in exaggerations. And I 
would appeal that Aey should take a 
balanced view as I trust taking a 
balanced view will help all, not only the 
railways, perhaps the staff too. I have 
nothing more to add. Thank you very 
much.

Shri Nambiar: I have akeady sub
mitted in my speech, and if the Hon. 
Minister ŵ Jl kindly go through it he 
-will find that I said that there are cases 
o f corruption and they have to be put 
•down, and that the railwaymen are also 
offering bribes for the reason that they 
do not get sufficient leave. Therefore, 
without being sick they go and pay 
money and get leave. I did not give 
any alibi to any person who is cor
rupt, whether he is a worker or officer. 
I  did not condemn the doctors as a 
whole. I  said there are good doctop 
also, but generally this is the main 
feature of the doctors. It is not with 
a  motive to condemn them but it is only 
with a motive to improve them that I 
said th at That is the spirit with which 
I said that

Shri L. B. Shastri^ True, but then 
that is not the way of -defcading the 
staff. If you say because they do not 
get leave they have to pay bribe, it can 
be hardly justified by that argument

Shri Nambiar: It is a matter of fact.
Shri L. B. Shastri; It may be a  mat

ter of fact In fact, they have to 
fight these things. Hon. Member is 
quite wrong in suggesting—;I do not 
say suggesting, but he is quite wrong 
when he dirwtly says that the staff, if 
they do not get leave, should go and 
somehow get i t

Shri V. P. Nayar: That he never
said.

Shri L. B. Shastri : Whether he is a 
member of the staff, whethCT he is a 
ljusinessman, let him fight with the r ^ -  
waymen, let him resist the temptation 
of giving money and getting something 
out of them. I do not deny the responsi
bility of the railways is immense. We 
must rectify the mistakes wherever they 
lie, and we have to d ^  with ttie staff 
in  a strict way alsb. B u t ^ y  Wetness 
and punishment ^e» sclfie
thi* problem- W e

courage, we have to take courage in 
both our hands and fight this evil. 
Even if we suffer to some extent, let 
us decide to fight it, and in that, as I 
said, I want the help of tiie staff as well 
as npn-railwaymen also.

Shri Nambiar: We have offered that 
help already.

Mr. Chahman: Order, order. Let me 
now put the Supplementary Demands 
first There is no cut motion moved.

Shn T. B. Vittal Rao: We sent it
on Saturday which was a holiday.

Mr. Chairman: Anyhow, it has not 
been moved. So, I shall put all the 
Demands.

The question is :
‘T hat the separate supplemen

tary sums not exceeding the sums 
shown in the third column of the 
Order Paper be granted to the 
President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1956, in res
pect of the following Demands 
entered in the second colimin there
of :

“Demand Nos. 1, 3, 4, 5, 6, 7,
8, 9A, 10, 11, 12A, 12B, 13, 15. 
16. 17 and 20.”

The motion was adopted,

[The motions for Demands for 
Supplementary Grants— Railways which 
were adopted by the Lok Sabha are 
reproduced below—E<i.]

D e m a n d  No. 1— R a il w a y  B oard

“That a si^)plementary sum not 
exceeding Rs. 6,02,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956 in 
respect of ‘Railway Board*.”

D e m a n d  N o . 3— M i s c e l l a n e o u s  E x 
p e n d i t u r e

“That a supplementary sum not 
exceeding Rs. 6,40,000 be granted 
to the President to defray the 

- charges whith will cotoe in couriw 
of payment during th^^ear ehdifig 
the 31st day of March, 1956  ̂ in 

 ̂ r w p ^  of ‘M is c ^ a i ie ^  Expendi
ture*.”
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D e m a n d  N o . 4— O r w n a r y  W o r d n o  
E x p e n s e s — A d m in is t r a t io n  

*That a supplemoitary sum not 
exceeding Rs. 93,00,(XK) be grant
ed to the President to dpfray the 
charge which will come in course

. of payment during the year end
ing the 31st day of March, 1956 in 
respect of ‘Ordinary Working Ex
penses—^Administration*.”

D e m a n d  No. 5—O r d in a r y  W o r k in g
E x p e n s e s — R e p a ir s  a n d  M a in t e n a n c e  

“That a supplementary sum not 
exceeding Rs. 6,00,99,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956 in 
respect of ‘Ordinary Working Ex
penses—^Repairs and Mainten
ance’/ ’

D e m a n d  N o . 6— O r d in a r y  W c» k in g  
E x p e n s e s — O p e r a t in g  St a f f  
“T h a t  a  s u p p le m e n ta ry  su m  n o t  

ex ceed in g  R s. 1 ,6 5 ,^ ,0 0 0  b e  
g ra n te d  to  th e  P re s id e n t to  d e f ra y  
f ile  c a a rg e s  w h ic h  w ill c o m e  in  
c o u rs e  o f  p a y m e n t d u r in g  th e  y e a r  
e n d in g  th e  31 st d ay  o f  M a rc h , 
1956 , in  re sp e c t o f  ‘O rd in a ry  
W o rk in g  E x p e n se s— O p e ra tin g  
S ta f f .”

D e m a n d  N o . 7— O r d in a r y  W o r k in g  
E x p e n s e s — O p e r a t io n  ( F u e l ) 
T h a t  a  s u p p le m e n ta ry  su m  n o t 

ex c eed in g  R s. 2 ,3 0 ,8 1 ,0 0 0  b e  
g ra n te d  to  th e  P re s id e n t to  d e f ra y  
th e  c h a rg e s  w h ic h  w ill co m e  in  
c o u rs e  o f  p a y m e n t d u rin g  th e  y e a r  
e n d in g  th e  3 1 s t d ay  o f  M a rc h , 
1956 , in  re sp e c t o f  ‘O r d i n ^  
W o rk in g  E x p e n se s— O p era tio n  
< F u e l) ’.”

D e m a n d  N o . 8— O rd in a r y  W o r k in g
E x p e n s e s — O pe r a t io n  o t h e r  t h a n  

St a f f  a n d  F u e l  
“That a supplementary sum not 

exceedii^ Rs. 46,00,000 be grant
ed President to defray the
charp^w hich will come in course 
of ^a l^en t during the year ending 
the 31st day of March, 1956, 
in respect of ‘Ordinary Working 
Expenses—Operation other than 
S t ^  and Fuel’,”

D e m a n d  N o . 9-A—O r d in a r y  W o r k in g  
Hfioavi—sasNadxg

a supplementary sum sol 
easew&ng Rs. 46,38,000 be g n o M

to the Piesideat to d ^ y  charges 
which will come in course of pay
ment during the year aiding the 
31st day of March, 1956, in res
pect of ‘Ordinary Working Ex
penses—^Labour Welfare’.”

D e m a n d  N o . 10—P a y m e n t s  t o
W o r k e d  L in e s  a n d  O t h e r s  

“That a supplementary sum not 
exceeding Rs. 5,40,000 be granted 
to the President to defray the 
charges which will come in course 
of pa3rment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Payments to Worked 
Lines and Others’.”

D e m a n d  No. 11—^Ap p r o p r ia t io n  t o  
D e p r e c ia t io n  R e s e r v e  F u n d  
“That a supplementary sum not 

exceeding Rs. 10,00,00,000 be 
granted to the President to 
defray the chaises which will come 
in course of payment during the 
year ending the 31st day of 
March, 1956, in respe^ of ‘Ap
propriation to Depreciation Re
serve Fund*.**

D e m a n d  N o . 12-A—O p e n  L in b
W o r k s— (R e v e n u e ) L a bo u r  W e l f a r e  

**That a supplementary sum not 
exceeding Rs. 22,55,000 be grant
ed to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, m 
respect of *Open Line Works— 
(Revenue) Labour Wdfare*.**

D e m a n d  No. 12-B—O p e n  L in b
W o rk s— (R e v e n u e ) o t h e r  t h a n

L a b o u r  W e l f a r e

“That a supplementary sum not 
exceeding Rs. 1,08,82,000 be
granted to the President to defray 
Sie charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Open Line 
Works— (Revenue) other than 
Labour Welfare*.”

D e m a n d  No. 13—^Ap p r o p r ia t io n  t o  
D e v e l o p m e n t  F u n d

“That a supplementary sum not 
exceeding Rs. 2,43,42,000 be 
framed to the President to defray 
Hie f̂aaẑ ges which will come in 
ooBise of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Appropriation 
to Development Fund'.^*
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“That a supplementary s 
exceeding Rs. 12,07,69,C

DEMilND No. 15--^NSTRUCTI0N OF
N e w  L in e s

“That a supplementary sum not 
exceeding Rs. 56,13,000 be grant
ed to the President to defray the 
charges which will come in c o u ^  
of payment during the year endii^ 
the 31st day of March, 1956, in 
respect of ‘Construction of New 
Lines’.”

D e m a n d  No. 16—O p e n  L i n e  W o r k s  
— ^Ad im tio n s

sum not 
,w.,w3,000 be 

granted to the President to defray 
the charges which will come in 
course of paymoit during the year 
ending the 31st day of March, 
1956, in respect of ‘Open Line 
Works—^Additions’.”

D e m a n d  No. 17—O p e n  L in e  Works
• — R̂e p l a c e m e n t s

‘T hat a supplementary sum not 
exceeding Rs. 6,92,77,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the year 
ending the 31st day of March, 
1956, in respect of ‘Open Line 
Works—^Replacements’.”

D e m a n d  No. 20—D iv id e n d  P a y a b l e  
TO G e n e r a l  R e v e n u e s

“That a supplementary sum not 
exceeding Rs. 9,17,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1956, in 
respect of ‘Dividend Payable to 
General Revenues’.”

d^nands entered in 
column thereof.”

the siecond

Mr. Q iakm an; Now; we come to 
Excess Grants. There are three sets. 
1 am putting them to vote one after 
another.

The question is :

“That the respective Excess 
sums not exceeding the c o u n ts  
shown in thkd column of the 
Order Paper be granted to the 
President to make good the amounts 
spent during the year ended the 
31st day of March, 1951, in 
respect of corresponding heads of

The motion was adopted,

[The motions for Demands for Excess 
Grants— Railways which were adopted 
by the Lok Sabha are reproduced below 
-E rf.]
D e m a n d  No. 8— O rd in a r y  W o r k in g  
E x p e n s e s — O p e r a t io n  o t h e r  t h a n

St a f f  a n d  F u e l

“That a sum of Rs. 64,36,952 
be granted to the President to 
make good an excess on the grant 
in respect of ‘Ordinary Working 
Expenses—Operation other than 
Staff and Fuel’ for the year ended 
the 31st day of March, 1951.”

D e m a n d  No. 9—O r d in a r y  W o r k in g  
E x p e n s e s — M is c e l l a n e o u s  E x 

p e n s e s

“That a sum of Rs. 46,60,982 
be granted to the President to 
make good an excess on the grant 
in respect of ‘Ordinary Working 
Expenses—Miscellaneous Expen
ses’ for the year ended the 31st 
day of March. 1951.”

D e m a n d  N o . 14— A p p r o p r ia t io n  t o  
R e v e n u e  R e s e r v e  F u n d

“That a sum of Rs. 81,09,701 
be granted to the President to , 
make good an excess on the grant 
in respect of ‘Appropriation to
Revenue Reserve Fund’ for the
year ended the 31st day of March, 
1951.”

D e m a n d  N o . 16—O p e n  L in e  W o r k s  
— ^Ad d it io n s

“That a sum of Rs. 2,36,99,864 
be granted to the President to 
make good an excess on the grant 
in respect of ‘Open line Works— 
Additions’ for the year ended the 
31st day of March, 1953 ”

Mr. Chairman: The question i s :
“That the respective Excess 

sums not exceeding the amounts 
shown in the third column of the 
Order Paper be granted to the Pre
sident to make good the amounts 
spent during the year ended the 
31st day of March, 1952, in res
pect of corresponding heads of 
Demands entered in the second 
column thereof.”

The motion was adopted.
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[The motions for Demands for Ex
cess ' Grants— Raihvays which were 
adopted by the Lok Sabha are repro^ 
duced below—Ed.]

D e m a n d  N o . 8— O r d in a r y  W o r o n o  
E x p e n s e s — O p e r a t io n  o t h e r  t h a n  

St a f f  a n d  F u e l

“That a sum of Rs. 17,13,954 
be granted to the President to 
make good an excess on the grant 
in respect of ‘Ordinary Working 
Expenses—Operation other than 
Staff and Fuel’ for the year ended 
the 31st day of March, 1952.*’

D e m a n d  N o . 9— O r d in a r y  W o r k in g  
E x p e n s e s — M is c e l l a n e o u s  E x 

p e n s e s

“That a sum of Rs. 11,93,437 
be granted to the President to 
make good an excess on the g r ^ t  
in respect of ‘Ordinary Working 
Expenses—Miscellaneous Expen
ses* for the year ended the 31st day 
of March 1952**.

D e m a n d  N o . 10— P̂a y m e n t s  t o
I n d ia n  St a t e s  a n d  C o m p a n ie s

“That a sum of Rs. 9,39,703 be 
granted to the President to make 
good an excess on the g r ^ t  in res
pect of Payments to Indian States 
and Companies* for the year ended 
the 31st day of March, 1952**.

D e m a n d  N o . 14— ^Ap p r o p r ia t io n  t o  
R e v e n u e  R e s e r v e  F u n d  

‘T hat a sum of Rs. 6,49,23,795 
be granted to the President to make 
good an excess on the grant in res- 

of ‘Appropriation to Revenue
Reserve Fund* for the year ended 
the 31st day of March, 1952**.

D e m a n d  No. 16—O p e n  L in e  W o r k s  
— ^Ad d it io n s

“That a sum of Rs. 1,10,16,104 
be granted to the President to 
make good an excess on the 
grant in respect of *Open Line 
Works—^Additions* for toe year 
ended the 31st day of March. 
1952”.

D e m a n d  No. 20—^Div id e n d  P a y a ble  
TO G e n e r a l  R e v e n u e s  

“That a  su m  of R s. 3,04,834 be  
granted to the President to m a k e  
good an excess on the grant in res-

p ^  of ‘Dividrad payable to Ge
neral Revenues* for the year ended 
the 31st day of March, 1952”.
Mr. Chainnan: The question i s :

“That the respective Excess 
sums not exceeding the amounts 
shown in the third column of the 
Order Paper be granted to the Pre
sident to make good the amounts 
spent during the year ended the ' 
31st day of March, 1953, in res
pect of corresponding heads of De
mands e n te r^  in the second 
column thereof.”

The motion was adopted.
[The motions for Demands for Ex

cess Grants— Railways which were 
adpoted by the Lok Sabha are repro
duced below—Ed.].
D e m a n d  No. A— O r m n a r y  W c« k in o  

E x p e n s e s — ^Ad m in is t r a t io n

“That a sum of Rs. 2,06,262 be 
granted to the President to make 
good an excess on the grant in res
pect of ‘Ordinary Working Ex
penses—^Administration* for the
year ended the 31st day of March, 
1953.”

D e m a n d  No. 6—O r ih n a r y  W o r k in g  
E x p e n s e s — O p e r a t in g  St a f f

T h a t  a sum of Rs. 10,89,189 
be granted to the President to make 
goc^ an excess on the grant in 
respect of ‘Ordinary Woridng Ex
penses—Operating Staff* for the 
year ended on the 31st day of 
March, 1953.*’
Mr. Chainmm: So, all the Demands 

are granted.

APPROPRIATION (RAILWAYS) 
No. 2* BILL 

Hie Minisin- of R^ways and Tnm- 
(Shri L. B. Shastri): I beg to move 

for leave to introduce a Bill to autho
rise payment and appropriation of cer
tain further sums from and out of die 
Consolidated Fund of India for the 
service of the financial year 1955-56 for 
toe purposes of Railways.

Mr. Chairman; The question is: 
‘That leave be granted to intro

duce a Bill to authorise payment 
and appropriation of certain fur- 
toer sums from and out of toe

* Publiafaed in the Gazette of Indi» Extraordinary, Part II, Section 2, dateted the 12-3-56
pp. 104—107.




